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N,C,Punna Rao | .Applicants.
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The Fostmaster General,
Hyderabad Region,
Hyderabad,

The Director General, Dept. cf
- Fosts, Kew Gelhil

The Union of India, rep. by the
Secretary to the Dept. cof Fosts,
New Delhi.

The Director of aAccounts (Postal),

2.P.Circle, Hyderabad. & . »Respondents,

[

Councsel for the applicants Mr.K.Venkateswara R4

Counsel f{or the respordents :

Mr N.R.Devaraj, Sr.(

CCRAM: =
THE HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN.)
THE HOR'BLE SHRI B.S.JAI FARAMESHWAR : MEMBER (JUDL.]

o 5 ook ok

ORDER

CRAL GRDER (PER HON'BLE SHRI R.RANGARAJAN MEMBER (RADMN.)

Heard Mr,K.Venkateswara Rao, learned counsell for the

applicants and Fr, N.R.Devaraj, learned counsel for the respondents

2 There are two applicants in this OaA. They a
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Accounts Office —RAMG~ o

ICO(SB);
The first applicant is working under the R-1 and the
is working undér the FMG, Kurnool. To prcvide promd

opportunities the post of Accounts Officer in the sc

Rs. 2375-3500/- was upgraded.
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vears of regular serviceLeligible for promction to the

R, 2200-4000/-. The above was issued by the memorandum

(s

sczle of

No.,F.6(82)

Ic/91 dated'22-09-92 (Anpexure~1), The applicants subpmit that

they are eligible for the above promotion w.,e.f., 1-7-

0% and 1=10=95

But they were not given the promotior as the DFC was very badly

delaged. The scheme came into force w,e,f,, 1-4.92,
the DPC met reqularly every year as én 1-10~-92, 1-1C~9
But%_when the applicants became eligikle fqr promotion
and COctcber, 1995 the DPC did not mé} on 1-10-95 to co
cases and that DPC met only on July, 1996 thereby the
were deprived of their promotion to the post of Sr.Acq
in the scale of pay of s, 2200-4000/~. Both the applic
on 30-6-96,
promotion and thereby they slso lost the iﬁﬁ;ﬁ;ﬁﬁk ﬁe#
pensiong;y benefits,
3. -The association had took uﬁ their cases, But
results warge obtaiﬁed by them, '
4, In view of the sbove this OA is filed for a de
that the applicants are entitled foé promotion to the

promotional grade of Se,Accounts Ufficer in the scale

Rs, 2200~-4000/~ from the first of the next to the month

In view of the above, they ase- lost their

Thereafter.

3 and 1-10-94,
in July, 199%S
nsider their
applicants
ounts Cfficer
antshyetired

chance of

sion and

no fruitful

claration
functional
of pay of

in which they

“benefits such as fixation of pay, arrears of rpay and

had completed three years of service zs Accounts Offil

from 1-10-95 and 1-7-95 respectively with all consequ

As they had already retired they also prayed for refi

pendion and pensionary benefits,

Fe—

Cer i, e,,
ential
bl lowances,

xation of




(>

-3-

5. A reply has been filed in this OA. 1in the reply
the respondents take-thqbiew that the promotion is effective
only after their cases are aptitited by the DPC and apygroved
by thé competent authority. For this they relied on the para-
6.4.4 of the circular enclosed as Annexure R-3 to the|OA. As

the applicants were found fit only by the DPC which m¢t on

July, 1996 they cannot be given the relief,

6. When the DPC met reqgularly every %? year from| 1-10-92 mmrx
sCheme
orwards after the introduction of the said mixmmkax/dated 22-9-98
Coandd.

it is nct under stcod why the DPCI?&anot be arranged |on 1-10=85,
Though there may be some difficulties in the organisgtion, such
Aifficulties cannot stand in the way of the applicangs to get the

benefit because of the office memorandum dated 23;9-Q2. The

U

of fice memorandum cleérly states that one should have atleast
minimum three years of seryice for consideration for| promotion as
Sr,Accounts Cfficer, But that consideration will arise only if
there are vyacancies of Sr.Accounts Officer on the Jate when the
applicants became eligiblq%or consideration ageinst [that posts and
found fit by the OPC, Even if the DPC met later on|the basis of
the recommendaticn the applicants sheuld be éiven that promotion
from the due date when they fulfille all the conditig¢ns laid down
for premotion as Sr.nccoﬁnts Cfficer and there was +acancies to
promote them on that date,
7. In view of what is stated above, the followjng direction
is given:-
The applicants if they are found eligible fbr promotion

to the post of Sr.Accounts Officer fxmmxkkmxiumxdakkxwRizk by the

DPC which met in July, 1996 then they should be propoted as

o
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Sr.Accounts Officer from the due date that is w,e.f,,

1~7-95 and

1-10-9§Aprovided there was vacancies for promoticn(gga&ast on that

Aate. If}the DPC ﬁzich met on July,96 had not consideq

m/'
as they had retiresthe% a fresh DEC has tc be censtit
censider the casggof the applicants for deciding theiy

for promotion, The decision taken in this connection

P Ry M-I N B R L W 8 - LY I A GF*IJ-J.‘—UIJ il g
g, Time for compliance is four months from the 34
receipt of a copy of this corder,

9, The 0a is ordered accordingly. No costs.
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(B.S.JAT-PARAMESHWAR)

(K, RANGARMIAN)

qqggMBER(JUDL.) MEMBER ( ADMN, }
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Dated : The 30th_Sept. 1998, tﬁ\ﬂYﬂ
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CA,698/96
Copy totl=
-~ - ..—2 wuudenahad Reaion, Hyderabad.

2, Tha Directer general, Dapt. of posts, New Delhi,

3, The Secretary te the Dept., of Pests, New Uelhi,
|
rdarabads

4, The Dirscter of Accounts (Postal), A.P.Circle, Hj

5, One mpy te fir. [oy Hyde

K.Vanketesuera Rao, Advecate, CA]

6. Ons copy to [irs
8. Ona cepy to D.",R“'.‘-(A); CATes Hyds

K. . Dovaraj, SreCGSC., CAT., Hyds

8. One duplicate copys

arr
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